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DEMANDS FOR SUPPLEMENTARY
GRANTS FOR 1952--53—RAILWAYS

DEMAND No. 3—MISCELLANEOUS Ex-

PENDITURE.

Mr. Deputy-Speaker: Motion is:

“That a supplemensary sum
not exceeding Rs, 18,62,000 be
granted to the President to de-
fray the charges which wil' come
in course of payment during the
vear ending the 31st day of
March, 1953, in respect of ‘Mis-

"

cellaneous Expenditure’.

DeManp No. 4—ORDINARY WORKING
EXPENSES—ADMINISTRATION

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum
not exceeding Rs. 53,00,000 be
granted to the President to de-
fray the charges which will come
in course of payment during the
year ending the 31st day of
March, 1953, in respect of ‘Ordi-
nary Working Expenses—Adminis-
tration’.” .

DemaNp No. 5—ORDINARY  WORKING
EXPENSES—REPAIRS AND MAINTEN-
ANCE

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum
not exceeding Rs. 1,62,20,000 be
'g‘rantecbto the President to de-
ray the charges which will come
in course of payment during the
vear ending the 31st day of
March, 1953, in respect of ‘Ordi-
nary Working Expenses—Repair
and Maintenance'.”

Devanpd No. 7—ORDINARY  WORKING

ExpPENSES—OPERATION (FUEL)

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum
not exceeding Rs. 64,09,000 be
granted to the President to de-
fray the charges which will come
in course of payment during the
year ending the J3lst day of
March, 1953, in respect of ‘Ordi-
nary Working Expenses—Opera-
tion (Fuel)'.”

DEMAND No. 9-A—ORDINARY WORKING
EXPENSES—LABOUR WELFARE

Mr. Deputy-Speaker: Motion is:
.

“That a supplementary sum
not exceeding Rs. 31,73,000 be
granted to the President to de-
fray the charges which will come
‘in course of payment during th
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year ending the 31st day of
March, 1953, in respect of ‘Ordi-
nary Working Expenses—Labour
We'fare'.”

DeMAND No. 15—CONSTRUCTION OF NEwW
LINES.

Mr. Deputy-Speaker: Motion ‘is:

“That a supplementary sum
not exceeding Rs. 25,00,000 be
granted to the President to de-
fray the charges which will come
in course of payment during the
year ending the 31st da‘v of
March, 1953, in respect of ‘Cons-
truction of New Lines’.”

DeMAND No. 20—DivIDEND PAYABLE TO
GENERAL REVENUES,

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum
not exceeding Rs. 11.22,000 be
granted to the President to de-
fray the charges which will come
in course of payment during the
year ending the 31st day of
March, 1953, in respect of ‘Divi-
dend Payable to General Reve-
nues'.”

All these Supplementary Demands
are now before the House for discus-
sion.

I have received notice of some cut
molions. Sc far as these cut motions
are concerned, cut molions Nos, 2 and
3 are in order. Nos. 1 and 6 are
economy cuts. Hon. Members should
indicate the specific amounts and the
items under which they suggest
economy in regard to Supplementary
Demands. I must inform the House.
that there are three kinds of cut mo-
tions. First of aill, there is the econo-
my cut where the Demand must be
made reducible by a specific amount.
So far as that amount, which they
seek to reduce, is concerned they must
give details under various heads as
to why they want to show: that the
amounts can be cut down from each
one of those Demands;, That is an
economy cut, Without such specifica-
tion it is difficult for the House to go
on. Therefore such cut motions are
not allowed,

With respect to the other two kinds
of cut motions, one is that the whole
supply may be reduced—that is a:
matter of policy—that the entire
amount may be reduced to a nle or
Rs. 100 and so on. In respect of Sup-
plementary Demands such motions
should relate only to matters of poli-
cy where new services are under-
taken and money is provided for
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[Mr. Deputy-Speaker]

thote new services. that ix services
which were undertaken after the pre-
vious' budget. -

-’

_The thjrd set comvprises of indivi-
dua) grievances, that is a token of
Rs. 100 or Rs. 50—that th2 demancd
may be cut by Rs 1(0 or.so for dis-
cussing ‘a specific grievance
out of that Supplementary Demand.

In view of these ccnsiderations, as
I have already said, Nos, 1 and 6 are,
nat admissible. No. 13 is also not
admissible. Nos. 4, 5, 7, 8, 9, 10, 11,
12 . are out of order as they relate
to questidns -of policy in respect - of
subjects which are 1ot cuvered by
the Supplementary Demands, ,

Shri M. S. Gurupadaswamy (My-
sore): May I point out., Sir, that No. 7
relates to a particular issue? o

Mr. Deputy-Speaker: I have given
the numbers. . If any- hon, Member
has any difficulty, I_wlll‘ctm.gkder that
matter again. Now, cut me~tion. No. 7
i the hon. Member's naing reads as
follows: . .

Construction of Chamiarajanagar and
. Satyamangala Railway

“That the demand for s Supole-
mentary grant of 2 sumi not ex-
ceeding Rs. 25,00,000 in 1espect of
‘Construction of New Lines’ be
reducei by Rs. 100 ’f

It started only afterwards?

Shri M. 8. Gurupidaswamy: [
want it to be started. The survey has
been made, and there was a promise
that it would be started this year.

Mr. Depuiy-Speaker: The point for
consideration .is this, Hon. Members
may be 1n order or otherwise. The
Supplementary Demand does not re-
fer to any such line, 1s it not? Has
apy nportion of this amount been
spent qn any of those works? Or
does the hon, Member want to sug-
gest that these are ‘mportant and
necessary and they vught to he taken
imto consideration and money ought
to be spent for them? I am not able
to follow,

Shri M. S. Gurupadaswamy: Cons-
truction has not yet started. The sur-
vey has been mnace. Tue promise
given by the hon. the Railwdy Minis-
ter was that the wholz line would be
taken up immediately and the work
would be finished by 1956,

Mr. Deputy-Speaker: ' The _original
grant was Rs. 48,9%,000. The Sup-
plementary Demand is Rs. 25,00,000.
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The sub-heads are Southern Railway,
Western: Railway, etc. The expla-
natory note says: “This demand
deals With Construction of New
Lines chargeable to Capital. The
revised estimate for the current
year exceeds the grant voted by the
Pariiament by Rs. 25 lakhs. This
excess is due to additional provision
required for speeding up the progress
of Sanganer Town Deoli Extension
on the Western Railway...... " and so
on., Therefore, this refers tn excess
amounts that are necessary for those
Railway; for = which provision was
made and which have been taken up
during the course of the year. That
another Railway ought to be started
or continued' is a matter of policy.
This Supplementary Demand does
not make any provision for that.
Under these circumstances this can-
not be allowed here, If the hon.
Member wanted to raise this matter,
he  must have raised it 'in the gene-
ral discussion of the Rai'way Budget
or by a cut motion on the Railway
Budget, This cut motion on Supple-
mentary Demands cannot refer to it.
T Shri Nambiar (Mayuram): Sir, my
cut motion No, 10 is about refusal of
restoring recognition of the Soutnem
Railway Labour Union, This pyint
of course you can say is a matter ot
po'icy. 'It is a specific one, that a
particular Union is not recogunized.
This comes under “Ordinary Working
Expenses — Administration”. There-
Tore I think it can be discussed,

I'would also submit that myv cut
motion No. 14 refers to the need of
beiter facilities to Railwaymen in the
matter of grant of pass, medical aid,
etc. In Demand No. 9A it is stated
that these credits have been exhibited
against these recoveries. The balance
is for medical facilities and for anti-
malarial work in Pandu Region on the
North Eastern Railway, and so on. So
this matter can be discussed. My
submission is that No. 14 ig in order.

Mr. Deputy-Speaker: Let me dis-
pose of the two, one after another.
So far as cut motion No. 10 is concern-
ed, I would urge upon the hon. Aem-
ber to consider this matter. His cut
motion says that “the demand for o
supplementary grant of a sum nol
exceeding Rs. 53,00,000 in respect of
‘Ordinary Working Expenses—Ad-
ministration’ be reduced by Rs, 100.”
And the object is' to discuss “‘retusa}

of restoring recognition of the
Southern Railway Lab~ur Union".
Hon. Members will kindly consider

that the scope of discussion on Sup-
plementary Demaqu is limited. If
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the Rs. 53 lakhs or any portion of it
has been spent for any such purposes,
grant to a particular Union etc., hon.
Members can say 1t was given to that
Union and it has not been given, .or so
much has not been given, to this
Union, Further, if it has been spent
for any particular purpose, they can
point out that notwithstanding so
much money that has been spent 1t
is useless and it is not serving that
purpose, Beyond that it is foreign tu
the scope of this particular Demand.
Therefore 1 am sorry I will have to
disallow it.

Regarding No, 14, it is to discuss-

the “need of better facilities to Rail-
waymen in the matter of graat uf
pass, medical aid, etc.” Demand
No. 9-A dealg with expenditure on
Medical facilities, Health and Welfare
Services, Education, Canteens and
other - amenities provided for railway
staff. As compared to the gross origi-
na! allotment, there is an increase of
Rs. 31.73 lakhs in the revised esti-
matee, This is mainly due to the ex-
clusion from the scooe of the Demand
recoveries to the extent of Rs. 21 lakhs
which were initially included in the
amount of Demand at the time of
budget., These credits have now
been exhibited against . recoveries.
The balance of 'the increase is on ac-
coynt of increased vprovision for
medical facilities and for anti-
malarial work in Pandu Region on
the North Eastern Railway. What is
it that the "hon. Member wants?

Shri Nambiar; Whether the medi-
cal aid that they are giving now is
enough or something mure is required
or whether the money is enough or
something more should be granted.
A'l these pointg come. These are tr
be discussed,

Mr. Deputy-Speaker: All that ¢an
be done is to sea whether this amount
has been svent properly or not. The
hon. Members had opportunijties to
discuss these matters in the Railway
Budget. This is limited in its scope.
It appears to be a matter of policy.
-Any other point?

Shri Vittal Rag (Khammam): Cut
motions Nos, 12 and 13. h

Mr. Deputy-Speaker: Cut motion
No. 12 wants to discuss “Ipordinate
delay in publishing the report of the
Fuel Enquiry Committee appointed
in November 1951.” That is a mat-
ter of policy: whether any portion of
this 64 lakhs was svent or withheld.
The money was set apart for publish-
ing a report and that money has not
been spent, Many vother grievances
can be brought up so far asg this mat-
ter is concerned.

-
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Cut motion No. 13. “Short supply
of wagons at Bhadrachellam Road,
Central Railway, for transporting
coal to South India”. Demand Nc. 7
deals with expenditure on coal, in-
cluding other fuel, freight and bhand-
ling charges. It also includes the
loss in the working of Railway Col-
lieries, How doas this arise? L

Shri Vittal Rao: This refers to an
excess on the Southern Railway. .

Mr. Deputy-Speaker: This is due
mainly to increased provision found,
necessary for transport of larger,
quantities of coal by sea-route and
on account of increase in the cost of
fuel oil from Rs. -/8/9 to Rs. -/12/-
per pgallon. The increase on e
Eastern Railway is mainly necessitat--
ed to cover loss in respect of those
Railway Collieries which are work-
ing at a loss. How does this arise?
Non-supply of wagons.

Shri Vittal Rao: If more wagons
had been supplied, more coal could
have been transported. R

cr

Mr. Depuiy-Speaker: That is- 8’.‘
general problem.

Shri Vittal Ras: We have lost our
money. The Fuel Enquiry Committee.
was appointed for this specific pur-
pose of conserving coal and a'so 4o
see that proper distribution of coal
is made from the Godavary as well
as the Wardha valleys. Co ek

-

Mr, Deputy-Speaker: 1 agree that
this is a very important issue. This
was debated during the Railway
Budget. Even this morning some
questions were put as to why coal
has not been removed from collieries,
there was a strike. so many people
have been thrown out of emplgyment
in Mysore and so on but all that is a
matter of po'icy.

Shri Vittal Rao: 1 would likr: to
know whether the amount of Rs. 37
lakhs has been spent for transport-
ing coal to South India with a view
to subsidising the shipping industry
at ‘the cost of the rallways?

Mr. Deputy-Speaker: The hon.
Minister will answer.

Shri Nambiar: Cut motion 11 can
be disposed of. It is about the ques-
tion of reinstatement of discharged
or susoended workers under the
National Safeguarding- of Security
Rules, 1949. Recently the Ministry
has taken a decision on tha; and we

want to discuss that point, .
Mr, Deputy-Speaker: I have been
fortunately or unfortunately conti-

nuously in the Chair and [ have seen
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these coming up like King Charles’
head in some form or another. All
these matters were debated and the
hon. Minister sai@ that he had look-
ed into this personally and 20 could
be reinstated and so on. .

The Deputy Minister of Railways
and Transport (Shri Alagesan): It is

again coming in the shape of a Reso-\
lutqon. ’

Shri Nambiar: 1t s
Member's Resolution for day after”
tomorrow. If you accept to reinstate

all of them, I will withdraw the cut
motion.

Mr. Depg:ty-Speaker: Let the hun.
Member himselt take charge of the
portfolio. If nobody shou'd be dis-
charged and if everybody who is dis-
charged goes on representing that he
should be reinstated. then it is g dif-
fereng proposition. I am not cuncern-
ed with all this, Let all n¢ them be
reinstated but unfortunately that mat-

ter cannot be raised in this cut mo-
tion.

a private

Dr. Lanka Sundaram (Visakha-
patnam): The only cut motions ad-
mitted are 2 and 3.

teghﬂ Nambiar: 14 has been admit-

Mr. Deputy-Speaker: The cut mo-
tions that are allowed are Nos. 1, 2.
3, 6, 14. That is all. Discussions
may proceed on them. We are start-
:3“ at 3-30. I will app'y guillotine at

P.M.

The cut motions may now be form-
ally ‘moved.

Economy

Shri Sivamurthi Swami (Kushtagi):
I beg to move:

“That the demand for a Supple-
mentary grant of a sum not ex-
ceeding Rs, 18,62,000, in respect
of ‘Miscellaneous Expenditure’ be
reduced by Rs. 100.”

Necessity of limiting wastage in the
Railway Centenary Exhibition

Shri N. Sreekantan Nair (Quilon
cum Mavelikkara): 1 beg to move:

“That the demand for a Supple-
mentary grant of a sum not ex-
ceeding Rs. 18,62,000, in respect
of ‘'Miscellaneous Expenditure’ be
reduced by Rs. 100.”
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Expenditure on Exhibition

Shri M, 8. Gurupadaswamy: I beg
to move:

“That the demand for a Supple-
mentary grant of a sum not ex-
ceeding Rs. 18,62,000, in respect
of ‘Misce'laneous Expenditure’ be
reduced by Rs, 100.”

Economy

Shri Sivamurthi Swami:
move:

“That the demand for a Supple-
mentary grant of a sum not ex-
ceeding . 25,00,000, in respect
of ‘Construction of New Lines’ be
reduced by Rs. 100.”

Need of better facilities to Railwaymen
' regarding grant of pass etc.

Shri Nambiar: I beg to move:

“That the demand for a Supple-
mentary grant of a sum not ex-
ceeding Rs. 31,73,000, in respect
of ‘Ordinary Working Expenses—
Labour Weltare' be reduced by
Rs. 100.”

Mr. Deputy-Speaker: Discussion
may now proceed on the Supplemen-
tary Demands and the cut motions
that have just been moved,

Shri M. S. Gurupadaswamy: I wish
to speak on the Supplementary De-
mand No. 3 and on the cut motion
that I have just moved: I would draw
the attention of the House and the
Minister concerned to an important as-
pect of the problem, {.e. the Govern-
ment wants to open a Railway Exhibi-
tion at the time of centenary cele-
bration and also wants to have
a compilation of the centenary
volume for which nearly Rs
18,682,000 have to be spent. The
whole amount may not be spent
on this .item alone. There are other
items included under this Demand.
But, accurding to the Explanator
note given below, the excess provi-
sion is required mainly to meet the
expenditure of the Centenary Exhi-
bition and the compilation of the
centenary wvolume. This is the main
purpose for which this Demand has
been brought forward in the House,

The other dav I was speaking about
the Exhibition in London. Today,
again, for the second time, I am
speaking on the Railway Exhibition
at Delhi, The vther day I condemned
the expenditure on the Exhibition to
be held in London at the time of the
Coronation. Today. I do not con-
demn it wholesa'e, But I only want
to draw the attention of the Minister
concerned to one or two aspects of
this question as they are very Im-
portant. The Government wants to

1 beg to
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spend nearly Rs. 18,62,000 on this Ex-
hibition. According to the statement
of the hon, Minister the uther day, I
iearnt that this amount will be rea-
lised in due course after the Exhibi-
tion is opened, by subscriptions and
by other means. (An Hon. Member:
trance fees.) Whatever may be the
ways and means of realisation of this
amount though they are of course im~
portant. I am only concerned here with
the expenditure on the Exhibition. To
spend such a huge amount, in lakhs,
on exhibiting the history, the develop-
ment and. various things about Rail-
ways, seems to me to be ridiculous
and meaningless.- I do not in any way
deprecate the idea of holding an Ex-
hibition. But you must hold an Ex-
hibition in an austere atmosphere, in
an atmosphere which does not in-
volve much spending. Jt should be
an Exhibition of a purely educative
type. 1 do not understand at all for
what purposes such colossal amount
wil]l be spent. The Minister has not
given any items of expenditure in the
Explanatory Note. He has simp!!
asked us to vote for this Demand.
But I want to know from him what
is the nature of the .expenditure and
for what purposes so much money
is required. Unless we know the
various categories of expenditure un-
less we scrutinise all these we cannot
simply endorse this Demand and we
cannot vote for it, I therefore ask
the hon, Minister to come forward
with more explanation., He must
give us al]l the relevant information
connected with this affair® Unless: he
does so, we cannot possibly under-
stand or appreciate the utility of
spending such a huge amount,

You are aware. Sir, that our Rail-
ways though they have got a chequer-
ed history, have also some black
patches here and there, I do not
know why, so much money is needed
to show the dirty linen of the past.
Further. I want to know from the
Minister what amount is needed for
the compilgtion of the Centenary
volume. [ aiso want to know in what
form it will be compiled and whether
the compilation wil' be done in all
languages, and whether it will be
available at the time of the Exhibi-
tion or only after, Finally, I fecl that
50 much money is not nccessary for
the Exhibition. There is scope for eco-
nomy. If the Minister takes care and
exercises proper supervision, scrutiny
and Control over expenditure, it may
be reduced to haif. ] request the hon.
Minister to consider all these moatters.
And once again 1 request him to give
us more information about the items
of expenditure, and convince us
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about the utility of the Exhibition.
Alsop I want information about the
Exhibition itself: how Jong it will be
there, how much money they are go-
ing to realise, and what are the
channels of earning, Before he gives
a!l this. information, we cannot en-
dorse this Demand. With these
words, I close.

Shri Nambiar: I have to submit a

‘few facts with regard to this. My

approach to the Exhibition 1is this.
There is no objection in having such
an Exhibition. But, the way in which
the whole thing is organised looks
strange. They are exhibiting the
development ‘of the Railways in the
last 100 years. At the same time,
they are not exhibiting one aspect,
the aspect of the sufferings and mise-
ries that the railwaymen underwent
during these 100 'years. The success
of the Railways is not due to the suc-
cess of the British regime or the suc-
cess of the present regime, The pre-
sent regime has nothing to claim for
whatever success there is in the Rail-
ways, The British regime, I can say,
earned a lot of money, minted mone,

and exported the money to England,
and still that money goes vut of this
country. Today, theg exhibit all the
other aspects; but they will never
exhibit the living conditions and the
service conditions of the railwaymen.
The housing conditions of railway-
men, the medical facilities given to
them, their difficulties and their suf-
ferings' at least a chart can be placed
there. You can say, out of ten ‘akhs
of Railwaymen, 50,000 or 20,000 are
suffering from tuberculosis and no
treatment is meted out to them. No
provision is made for them With
sorrow I have to say this. (Laughter).

Shri Alagesan: Laughter is the
symbol uf sorrow,

Shri Nambiar: I certainly laugh.
This is a Government which has to-be
laughed at. Thousands of -.railway-
men are suffering from tuberculosis.
You cannot voint out a single instance
of help given to them. I have got a
case here. A booking clerk in Delhi
who is drawing a salary of less than
Rs. 120 including dearness and other
allowances, is having his wife in a
T.B. sanatorium where he is asked to
pay Rs. 216 every month and he has
been pgying selling all the jewels and

Today he is not
sure if his wife will recover, He ap-
nlied to the Genera! Manager several
times to Rive some relief. He applied
for a loan. I can give the name: 1
can give the details. He got nothing.
Today. he is thinking of resigning or
going out of the Railway. He is not
able to manage. But. our Exhibition
will not exhibit that aspect I do
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not want to exhibit this for the pur-
pose of ridiculing the Railway ad-
ministration, but I want only to show

under what conditions railwaymen
have worked during the 100 years,
and the labour situation. It can show

that so many workers died in acci-
dents, You will say that the accidents
were caused by the negligence of the
railwaymen. But, there are accepted
cases where the accident was not due
to the negligence of therailwaymen.
They must be considered as martyrs
for the cause of the improvement of
the Railways. Do you mention their
names in the Exhibition? Nothing is
there, I say this Exhibition must be
an Exhibition of the growth, victories
as well as failures of the 100 years
and I submit that the Minister may
try to do something towards that.

. Another point I have to submit is
this. For the purpose of this Exhibi-
tion, some hundreds of railwaymen
have been brought from South India.
tfrom Madras and Trichinopoly. They
were offered Rs 3/8/- a day for the
time they will be in Delhi, but now
they are told that they will get
Rs. 1/8/- only a day. They have re-
presented the matter to the Trade
Union, and they are holding a meet-
ing, they may come to Parliament
House also on a deputation, for get-
ting Rs, 3/8/- as promised earlier.
They were given money at the time
they started, cn the basis that they
will reach here in three days' time,
but they actually reached here in six
days’ time, and so the money granted
was not enough. Al! these railway-
men came and represented that mat-
ter to their Trade Union, so that the
needful may be done in the matter.
I want to draw the attention of the
hon. Minister to the fact that some-
thing must be done in this behalf,

Moreover, the workers who come
from the south are put up in wagons
and coaches. The area where the Ex-
hibition is to be held is something
like a forest area, Their living in
these wagons is itself an exhibition,
before other things could be exhibit-
ed. I want the hon, Minister to look
into this matter.

Another point that I would submit
is that certain things have been
brought here for the exhibition from
the Golden Rock Railway Weorkshop,
which 1 visited only recently., A
model of a hostel has been brought,
but that hostel is not inhabited now.
It is vacant, and I do not know for
what purpose, that mudel has been
brought here; formerly, that hostel
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* was used for housing the railway ap-

prentices, but now 'they are not-
housed there, and the hostel is lying
vacant, but still the model of the
vacant hoste! is being exhibited here.

A model school also 1is being
brought here, The manggement
of that school is in & very bad situa-
tion, but if along with that modql, the
history and management of that lm
is also exhibited, then it )
been a very good

d honagt
tion. Otherwise, R"&u pot look lke
because

an honest Exhibition, only a
portion of iy history: is emhdbited here.
I would uest the hon. ister to

consider this matter also,

As regards the compilatiom of a cen-
tenary volume, there is a hig history
behind it. A particular geémtleman
who was considered to be a t of
journalist, was given an x of
Rs. 10,000, and asked to go-: round
India, with a first class pass, and visit
the railway centres. The draft cente-
nary volume was submitted, but this
was thought useless, and now that
Rs. 10,000 has gone waste, the first
class pass was enjoyed, railway cen-
tres in various parts of the country
were visited, etc. If the hon. Minis-
‘er wants, I can give the name alsa,
But I do not want to say the mame
now, The hon. Ministers may know
it, but anyhow that is the position. 1
do not know how much more has been
given- to that gentleman, by way of
travelling «allowance etc.,, which only
the Accounts Department will know.
But this is a waste which should have
been avoided. Let there not be this
kind of waste, if we are going to have
any exhibition. That is my humble
submigsion.,

Coming to the Quilon-Ernakulame
project, I have to submit that when
recently our great leader Pandit Jawa-
harlal Nehru, the Prime Minister visit-
ed that place, and started the construc-
tion of the link., with a silver shovel
and other such paraphernalia—we
came to.know about it in the papers,
and I have also put a question about
it. which will come for answer in due
course—I do not know how many
thousands of rupees have been wasted
for the ceremony on that particular
day. As far as my information goes,
Yor that wonderful ceremony, the
amount spent was about Rs. 30,000. If
I am wrong, let the hon. Minister cur-
rect me. And the money allotted for
that particular thing was accounted
in another construction, i.e. the Erna-
kulam platform, and the road ap-
proaching to the platform. They want-
ed to widen it, and a certain amount



1308 emanda for

was allotted for that purpose. An ad-
ditional sanction was also given. and
the whole area was levelled and tar-
red, but the whole thing was account-
ed for in-a different way. The open-

ing ceremony was conducted on the .

Ernakulam road approaching the plat-
form, and I know the details about it.
But the money spent on that particu-
lar day is about Rs. 30,000. I have
tabled a question on that, which will.
come up in due course. But if 1 am
wréng, let the ‘hon. Minister clarify
the nosition and sav that there was no
such wastage on that so-called apen-
ing ceremony, and I will be satisfled.
and I hope the hon. Minister will re-
ply to this point. L

Another point that I would like to
drive home is that the Quilon-Ema-
%ulam link must be a broad gauge. Of
course, I am indirectly referring to
the point that was discugsed yester-
day.

Mr. Deputy-Speaker: I think it has
been discussed already.

Shri Nambiar: That was discussed
yesterday, but the reply given was not
satisfactory. But my submission is
this and I shall give it in a few mi-
nutes.

Mr. Deputy-Speaker: Is it not a mat-
ier of policy?

Shri Nambiar: It is a matter of con-
struction. The policy has already been
decided.

Mr. Deputy-Speaker: The policy
whether it should be a metre gauge
or a broad gauge has already been ac-
cepted, rightly or wrongly, and hon.
Members have had an opportunity to
say what they wanted to say. The
construction is now proceeding. Now,
in the matter of construction, if the
hon. Member says that so much of
money has been spent, that less money
ought to be spent and so on and 8o
forth, then that may be all right, I find
from the Explanatory Note that part
of this excess is due to the acquisition
of land in connection with the Quilon-
Brnakulam line on the Southern Rail-
way (five lakhs) and expenditure (three
lakhs) thrown forward from last year
to current year in connection with ac-
yuisition of land for the construction
of new lines. So it relates mainly to
acquisition of land, in respect of this
project. If momey has been overspent,
or according to the hon. Member, peo-
ple are so charitable in Travancore-
Cochin, as to offer land freely, and so
this expenditure is unnecessary
discussion on such lines would be re-
Rv.ant. but there can be nothing more

n. :

AR I
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Shri Nambiar: My reques{ iz let
themr re-consider the position.

Mr. Deputy-Speaker: All right, any
other hon. Member desiring to speak.
Mr. Sivamurthi Swami.

o freqie e : ITEw
e, g4 1 fod ek G @ g
T 9rs § 7g 9T qoRAred qae
(Supplementary Budget) ¥,
T € | TAZ TIA T [AGE AT F7
fafredt wr M wm g om fie
famm < wrelt asgre A faar oy
geftdeed awe Jor 7 fipgr srg | 9g
WY X w FHAEY qA § I9 w0
fearee do 3 & gz Mz 9 I EW
& avag frargard :

“This Demand provides for ex~
Penditure on miscellaneous items,
»iz.,, cost of land supplied free by
Government to Branch line Com-
panies under terms of their non-
tracts, Surveys, Pensionary Char-
ges of Staff, Other Miscellanedus
Establishments and charges incur-
red on investigation and solution
of problems.
oA AN WIEH F | FF AV ARTIAT.
gaAN IR FIAA2 37 ey armar.
g I = foqr o awar & 1 fRR
5 gl Tz § vy wifee
FA A IAGE | AENAE
7g arA wigm fe ag feare ot 3
T AT F Q0T AT AT LTH _T
aqr & 37 & fo1 g a1 98y ¥ w=4E A
&Y sqraT T 9T TRfEE &

@Y am ag § fr ofiafes
(Exhibition) ¥ f&q »ft = 7 fewrse
WA a1 AT v T T
¥ ag § fm qfiafema o oreca @
oY Ixr gt o fe AT W IR
e PR fEREm & § i o)

X AT o faginr wezd AR arde
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[ o feraqfe eamsiy ]
TAH o A9 9 7 qIE /A A
frofofemm s AT s g @
aftarfaes o¢ oY dor @9 & @ € K
4T sredy AT q¥aT & |

a0 I g7 A A€ wrEew 9 qw
FH A E
afv argw 3 Y g fwan, e A
TF 41 9gT TN 99 2w 94+ fas
awdr &, zafed g@ Az & WY s
AT @A #Y 1 wEE| AR E

g fasraq #r aga &y WA § o
ST AR ATy A o e
A AT & AV St FAT I HY AT AT
T § Y €T WTEA § 7 97 FT FE
¥ ol o w4 § T S w9
&\ o w7 age e AT afed |

"ug uTET WA FEAT TG & | fAw
e s Wrean g f aelraed
g A A 2 TEIE 99 § g A ferre
%, o ff a0 a9 § of F& 2 AT
THET TAT 9T, ¥ ¢ FTA AT ROT HY
at @ & §5 femes w1 awdaa
ot fgems fomm sm v € ww A
& 7AF & fod g ITRT G F HY
s 79 T ag q=H g1 2 5 aom
% wf) Wy w7 E -

4 Pt

W‘r ISy FT A wrEAta faeew
(financing system) z 3%t arq
AT o T ZA7 w@vfed fv g arew
#rowraea #3Er ( Acconnts Com
mittee) 7 S famma arar # & &7
A AF AT FY § AN A AT qmE
# 57 97 g¥ FER PR E A1 IAw

s anft gt fedt
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gl & pafaw wreifns qroede
( financial adjustment ) fird
T A qure T QY wd  ferrar
qafow TEEEd A g & af
AT FY AT qTHT TEY §Y L BT
are & JE afew g d@ a1 wdw
aot wEAREe Qi B g
(review) ®var q3m, FAifE srqeT
arfaw groa w4 fod i g A
# q97 EY $T g9, q9qT f) ¥@T X/
I far € fF guwr A F whg
AT 97 FT THATW AT HIT A EH
AT aifus goa &Y axw qafew
THTSEE FHET & gATEl A AqAT 7
M 78 F47, @Y. 2AR g 9% w7 fawm
W ATAT A7 agA AW AT £, TR
T AR T GIHAT FIAT AT ¢
srardy gifaw gy @9 & Az 2w Wy
AT TTF F @ AT T AEAT AT
S9 9 K AR 4 (reorganize )
AT A€ qT, T A% TIHT
Fifai & ¥+ w1 gEEw 0
7Y =g fv w9 Y £iear e w
AHAT Yoo IT 000 FIF H.faF {:
AT aTeATg TE, g UFATEH
CXprrts) F1 AFT  HTAEHRATAC
(zo% g fagr @ mwar § FqifE
IAF R WA yigHAe a1 Ear
F g we wEEy w2 e =Y AU
o @A wfgq fF ow oF dar 9y
® warfeser %% (consolidatod
fund) & svrE FTa E ag avTdAn
dgT ¥ 97 A wAT §, A qur
IF q AT REAA ¥ FAEGT QAT &
tafsd o ®Y SAM FHAT FIq J
98 q¥ ¥I a7g & o I anfEd
fe 1§ dur AT w®A a7 o< A
T WA A EmIALTRIE L
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TR dr feafs av g 2y o 3w
AN a¥edz (amsndment)g, IERY
& T w3 U QY A wE FEAT WTE-
ar g & s & gedtde (estimate)
¥ ¥ u¥gyw. ( actual ) A
FET HH 9 ATAT &, T9 TS FO 719
@ FTHE T T E, T ER T
1 &% @ qeidT § 9y wwar &, ¥
YA JATRT i AT ager Fama v Famar
£ 39 1w wifeqidz ] ¥¢o0
s A qqT w3 o @, e
ow oY w3 . Qe fearar T €, a8 FW
ST § AR A AW g At
3R ey forer awelt smaeft, T W aE w@r
war & fe :

Additional provision required for
speeding up the progress of Sanganer
Town Deoli Extension on the Western
Railway—13 lakhs,

Resumption of the construction of
the Ganga Bridge project-—4 lakhs.

F AN A A @A € %g AW g
f& @@ amd odr @At (schemes)
7 wegwemy (constructions) ®
fod uefiz G0 X, 41 RN
A8 & o3 ¥ F77 8 9w oEm-
qEq ¥ IJGAY A=H AT § AT F FAT
wifgd fomd arx & g7 saer ¥dqq
(changes) A®7AY 9 ot~ agy sarar
&% A 92| I HFWT @A H T
§ 5 &ofifray o =@ a7 w73
& A (T I 917 & g AT sqrer
da1 FgaE A AT7 ¥ I HA FY
¥ w7 QY &, A F e § v wowrT
=9 A faqy ww ¥ 97 ag G fw
TES AT qRAT WAL FIAT AG, A
FIH AT TINS FIF AT wAT
g oafs a F ¥ T wF A
frea 1
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HTH X @A § A 3T HH w7

g sk fod oY @ # wew Al
¢ 3§ & fod & wrrire Wt oft &
gifew  awrd e g ot g oy wwr
vy §, %ok 7w (Railw. y Work
ers) W gew O ¥ fod sy
ot o W a7 ag w vl wifs
e G aF to¥ fa w3 @ o

I AT E | AT AT A K

wdqfal & T gureA & fod we
ey 7 g, a1 4 N ag gwrT g e
AT W WA fove 9% 0F AT T
Fovax e (Labour Welfare
Fund) % ¥ & 3z v fowe 93
T ¥ )

& strfere & ag Y alraTd feaigg
g ¥ o3 farg ¥ YowAT wE ¥

¥ & faers agr g w1 afer 5 -

gC H ot For g fF To A &
aiidedy fewizq aw ax gEA &

awA A ¥18 AW zA fqafedy & & -

O 97 I GHAT 31 IAHT qAq7 F
forg fafaezs, Yoq T 7 37 %1 fawmr
W I3 A TEA, qf HE wmdar £

Shri Vittal Rao: Only three days ago
our hon. Railwoy Minister had paid
a tribute to the accurate budget esti-
mates prepared by the Railway Board
and said there was only a little differ-
ence. between the revised budget esti-
mate and the uaectunls, New, we have
a Supplementary Demand. This relates
to expenditure in connection with an
Exhibition. Last year in May. when
the Railway Minister presenting his
budget said we were going to have an
Exhibition in connection with the Cen-
tenary Celebrations of the Railways, I
cannot understand why he was not
able to conceive of this amount then?
Why should he not have made a provi-
sion for this amount in the budget it-
self? Now he comes and asks for 18

.lakhs of rupees.

Shri Nambiar: 1le forgot!

Shri Vittal Rao: I do not know what
things have cropped up in between.

»

\
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[Shri Vittal Rao]

“You could have easily made a provi-
.sion last year and we could have known
by this time how much money has been
-gpent an various items.

It is a paradox, Sir. We have pass-
ed the budget for. 1953-54. Now we
.are asked to pass a Supplementary
Demand after that budget is passed.

‘Mr. Deputy-Speaker: This is for:
1852-53. ~ '

Shri Vittal Rao: That is what I am
#aying, Sir. We have passed the hud-
.get for 1953-54 and now we are msked
to pass Supplementary Demaund for
1852-53. Is it not a paradox? I3 this
the way to do things? Now. the ex-
thibition idea is very good. ‘

Mr. Deputy-Speaker: Certainly 1954
-is later than 1952. .

Shri Vittal‘R@o:
4items [(rom the
.also.

We should see that this Exhibition
.gives a real picture of the development
of our Railways jn- India. There are
three things. The first is, workers’ liv-
sing conditions. What -were the living
conditions of labour at that time?
Especially, I remember in the N,S.
Railway there were wooden sleeper
‘huts for workers. They also should be
~exhibited. Then, some hundred .or
-seventy years ago some houses for
workers were constructed in the Bha-
tinda Railway colony by the late Maha-
.raja of Patiala. Th&y also should be
shown. The development of the hous-
‘ing accommodation should be exhibit-
.ed. Also, how many houses have been
provided for the railway workers, how
many are yet to be provided, the per-
centage of all these things should be
.shown.

There are some
accounts of 1945-46

Secondly, the over crowding in the
‘Railways should be shown there and
also how the third class passengers
have been paying through their nose
for the Railway Budget. What is the
-extent of overcrowding and all those
things......

Shri Nambiar: How much they en-
joy in travel.

Shri Vittal Rao: The most important
thing is—how the railway flnances
have been able to help.the growth of
‘Industrial undertakings sponsored by
‘the Government. For example, our fin-
ances were utilised for so many things;
‘that should also be shown, Various
.concessions are being given to the Gov-
-ernment of India factories, e.g., for
itransporting raw material to Sindarl
factory, we give freight concession.
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This must also be shown. We need not-
go back to 100 years, we may at least
give some idea of the immediate past,
say five or temn years.

Another thing is about Defence. This
is very important, because we have
been financing Defence Department; we
have been giving concessions to the
Defence Services both in railway fare
as well as in freight for the conveyance
of their materials. These figures must
also be shown, to show how we are
helping the Defence Services. On the
other hand. when we have to lay a rail-
way line we have td pay for the land.
We have got the figures for all these.
This should also be shown, say for the
past ten or twenty years; how much
money we have actually paid by way
of concessions etc., and, how much we
have lost on account of that.

'There have been various Railway
Unions that ‘have been welcoming the
idea of the celebration of the Cente-
nary and so mrany resolutions must
have been received by the hon. Min-
ister. They have demanded a manth's
bonus, on the occasion of the celebra-
tion of the Centenary. One month's
bonus is not going to be very much for
the Government of India and it is usual
to give bonus whenever an occasjon
like this comes, especially a Centenary.
I appeal to the hon. Railway Migister
to consider this and give one month's
bonus, - That will go a long way for
bettering the relations between the
workers and the railways.

Shri Nambiar: A very good sugges-
tion.

Mr. Deputy-Speaker: Yes.

Shri Alagesan: I should like to be
very brief in replying to the wvarious
points raised during the discussion. The
Exhibition has figured very prominent-
ly in this discussion, but conflicting
opinions were expressed. One hon.
Member said that it should be austere
and no expenditure should be incur-
red. And the last speaker said, 8ir,
converting the exhibition into a gay
occasion, that a month’s bonus should
be given to the railwaymen. It cannot
be both austere and gay( together, That
apart we are having this Exhibition in
commemoration of the 100 years of this
great national undertaking, Of course,
it wag not a national undertaking all
through, But the primary object of
this exhibition i{s to make the people
feel that they own this great national
undertaking, and make them know all
about their railways. That is the rﬂ-
mary object. And, if we have tha} in
view, it should be understood that the
amounts that we are spending on fhis
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are not extravagant. As the Minister
has already assured the House most of
the expenditure, we will be able to
recover and if any balance remains, it
wil! be a very small sum and the House
will have no cause to feel that a huge

:':_mount has been spent on the Exhibi-
ion.

Then it was said that we should
poriray the history of the railways ac-
curately. Certainly it is not the ob-
Jject of the Exhibition to exaggerate
what we have achieved. This Exhibi-
tion is being held to give a correct por-
‘trayal of what has been achieved. It
is also proposed to run two exhibition
trains which will go round the coun-
try so that people who are not able to
come hers' and witness the exhibition
nay see for themselves—the people
who are living in the villages and
who really own the railways and whose
servants the Minister and the ordinary
railwaymen are—what has been
achieved in this long period of 100
years.

Something has been said about the
publication of a volume, the Centenary
Volume and that the money spent on
that volume is going to be wasted. I
do not think there is any foundation
for saying' that the amount spent in
the preparation of this volume is going
to be wasted. After all we are hav-
ing this celebration on an occasion
vhen the railways have completed a
100 years. (Interruption).

Mr, Deputy-Speaker: I thvught the
hon., Member said that after spending
s0 much the report has not been ac-
cepted or the volume is not going to
he published. ‘

Shri Alagesan: That is what I was
saying, Sir, We are bringing out this
publication which will trace the his-
‘tory of the railways from the begin-
ning up to the present day. This be-
ing such a unique occasion we are not
spending any large amount in bringing
out that publication.

In our country we are accustomed to
celebrate the birthday of our children
even during the first year. And the
rallways are dear to the nation as the
children are to each individual.

Shri Vittal Rao: We
sweets also.

Stiri Alagesan: You ask me not to
distribute sweets but bitter pills. That
is what the hon. Member was saying.
1 khow the hon. Member has children
and he was suggesting almogt that
when we are celebrating the anniver-
sary or the birthday of . the children
we must also remind them of the cas-

distribute
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tor oil doses that the mother had given
them, That was what he was suggest-
ing. It was tantamount to that.

An Hop. Mcmber: Probably he likes
castor oil. :

Shri Alagesan: Something was said
about the Quilon-Ernakulam- link and
a small tarred road and all that. I
and the hon. Minister were there.” We
did not see any tarred road. I do not
know wherefrom the hon. Member got
this information. It was a very simple
ceremony.. The shovel that was ysed
by the Prime Minister was kept there
as a memento so that people can
see.

Shri Nambiar: Why was it a silver
shovel?

Shri Alagesan: I am afraid the hon.
Member is wrong. I do not thini it
is of silver. It dazzled like silver but
it was not silver. ~

. Shri Nambiar: It appeared like that
in the Press.

Mr. Deputy-Speaker: All that glit-
ters is not gold.

Shri Alagesan: I do not think I
-am called upon to say anything more
on the points raised. 1 have done.

Shri Nambiar: On a point of clari-
fication about the publication of the
exhibition booklet. What I said was
that there was a particular set of jour-
nalists who were approached and they
were given Rs, 10,000 and given
passes. They went round and their
report was not accepted. The present
thing is, being done by another set. I
want to know whether this Rs. 10,000
is a loss. He has not met that point.

Shri Alagesan; I{ the hon. Member
is still not satisfled, I am prepared to
give the figures. When we wanted to
bring out this publication, the I and B
Ministry was approached and the
gentleman recommended by the I and
B Ministry was entrusted with this
task. He had to travel no doubt and
the total expenditure came to about
Rs. 1,300/- and nothing more, The tra-
velling expenses were estimated at
Rs. 1,260 only. That is all.

Shri Nambiar: May I kuow whether
you have accepted this or another re-
port.

Shri Alagesan: We are bringing out

the volume. -

Mr. Deputy-Speaker: It is not re-
jected.

Shri Vittal Rao: I would }Jike to
know how the railway finances were
used for developing certain industries
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[Shri Vittal Rao]}

run by the Central Government, and
what railway concessions have been
given to the Defence Ministry. It is
a fact that these Railways have been
helping all the undertakings of the Gov-
ernment. I would like to have a
graph.

Mr. Deputy-Speaker: It is for the
Exhibitian. I do not think that thet
hon. Member wants the graph imme-
diately. All these matters in connec-
tion with the Exhibition will certainly
be considered by the hon. Minister.

I will put the cut motions to the vote
of the.House. The question is:

“That the demand for a Supple-
mentary grant of a sum not ex-
ceed'ng Rs. 18,62,000, in respect of
‘Miscellaneous Expenditure’ be re-
duced by Rs. 1qo."

The motion was negatived.
igl\‘l’r, Deputy-Speaker: The question

“That the demand for a Supple-
mentary grant of a sum not exceed-
ing Rs. 18,62,000, in respect of ‘Mis-
cellaneous Expenditure’ be reduced
by Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That the demand for a Suvple-
mentary grant of a sum not ex-
ceeding Rs. 18,62,000, in respect
of 'Miscellaneous Expenditure’ be
reduced by Rs. 100.” t

The motion was negatived.

Mr. Deputy-Speaker: I will now put
‘the other Demands to the vote of the
House.

Shri Nambiar: | thnght it only re-
lated to Demand No. 3.

An Hon, Member: We will have to
talk over the others.

Mr. Deputy-Spcaker: I thought that
the hon. Members had nothing more to
say.

Hon. Members: No, no.
Mr, Deputy-Speaker: I thought that

mon. Members had covered all the
suints relating to the cut motions.

Shri Alagesan: If they want to
cover the whole range, and wish to
talk, I have no objection.

Shri Nambiar: | wish to talk nn De-
mand No. 4 : :
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Mr. Deputy-Speaker: 1 will allow
hon. Members to talk on all the De-
mands. I will give them time.

Shri Vittal Rao: I wish to talk on
Demand No. 7.

Mr. Deputy-Speaker: I shall put De-
mand No. 3 to the vote now. With
respect to all the other Demands,  if
any hon. Member wishes to speak on
any of the Demands before the House,
let him exhaust himself. I will sit as
long as hon. Members want me.

Shri Alagesan: You have not allow-
ed any cut motion under Demand No. 7.

Mr. Deputy-Speaker: They can speak
or oppose the Demand. The question
is: '

“That a supplementary sum not
exceeding Rs. 18,62,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1953,
in respect of ‘Miscellaneous Ex-
penditure’.”

The motion was adopted.

Mr. Deputy-Speaker: All ‘he o‘her
Demands Nos. 4, 5, 7, 9-A, 15 and 20
are under consideration, along with the
other cut motions.

Shri Nambiar: 1
with Demand No.
come to the next.

shall deal first
4 and then I will

Mr. Deputy-Speaker: Surcly. I have
no objection. They may refer to all
the demands now under consideration.
1 will give more time.

Shri Nambiar: There is one diffi-
culty. By the clarification you made
this morning and by not admitting some
of the cut motions, we have to recon-
sider the manner in which the matter
bas to be placed before the House as
Yyou are not allowing us to proceed in
the manmner in which we wanted. I
shall take up Demand No. 4 first.

. Mr, Deputy-Speaker: What are the
items on which hon. Members want to
speak? It might so happen that one
hon. Member might go on speaking on
one Demand, and there may be other
hon. Members interested in some other
Demand. Let me have an idea.

Shri Nambiar: I will speak on De-
mands Nos. 4 and 9-A.

Shri Vittal Rao: I will speak on, De-
mands Nos. 7 and 20. '
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Only last year, during the Budget
session Mr. Somani brought this mat-
ter of wagon shortage to the notice of
the Railway Minister. He pointed out
that they are not able to transport coal
from the pit-heads to the mills with
the result that Rs. five to six crores
are being spent on fuel oil by purchas-
ing it from outside India. This is
affecting our own industry and the
Southern Railway requires 18 lakh
tons of coal per year. For all the
zones 1,00,00,000 toms of coal are need-
ed. I will take 1/6th of one crore i.e.,
16 lakh tons of coal for the Southern
Railway. The collieries which lie just
above the Southern Railway can supply
this amount of coal.

Due to this wagon shortage another
thing is also taking place. The Sin-
gareni group of mines produce 13,75,000
tons_of coal per year. Leaving aside
this ‘16 lakh tons they have to supply
to other industries also.© At Yellandu
they wanted to sink one more incline
but they had to give it up because of
wagon shortage. Recently, when I was
there in the month of January, the
Manager himself told me that he had
put up a notice to the effect that they
wanted to increase their coal produc-
tion from 13,000 tons per rhonth to
15,000 tons, and that the coal cutters
and loaders are required. Due to this
wagon shortage, their work is held up
and they had to give up recruiting ad-
ditional workers.

TPANDIT THAKUR DAS BHARGAVA in the
' Chair]

I do not know what will be the p..si-
tion in the months of February and
March. They will be touching coal in
No. 5 incline and they will produce
1,500 to 2,000 tons of coal per day. I
do not know how this coal is going to
be transported. If there are wagons,
it can easily be transported.

As regards this Fuel Inquiry Com-
mittee report, the earlier it is publish-
ed, the better it is. It was appointed
in November, 1951, an interim report
was submitted in April, 1952 and again
‘the next report was submitted 1n
January, 1953. This Committee was
appointed due to demands made in this
very Parliament some time ago. It is
Ibet]ter that this report is published
early.

Coming to Demand No. 20, I would
like to know how this extra sum of
Rs. eleven lakhs and odd has been in-
curred. If I am mistaken, the hon.
Minister may correct me, but I think
it is on account of the four per cent.
dividend to be paid to general revenues
on account of capital works. Now, has
any such capital undertaking been fin-
anced by the Government of India, for
which this is the interest, and why
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could not budget provision be made last
year? This point has to be made
clear. I know that to a certain ex-
tent the development funds can be
utilised, but if such sums are drawn
they are to be utilised only for a rail-
way project, which is necessary, but
unremunerative. Tn such cases, till the
project becomes remunerative, no divi-
dend should be paid to general reve-
nues. This is a point on whieh I wish
to be enlightened. With these words,
I conclude.

Shri Nambiar: Under Demand No. 4,
some additional amounts are asked for
to meet the cost incurred by imple-
menting the recommendations of the
Joint Advisory Committee, Senjority
Committee, etc. I wish to submit that
this Joint Advisory Committee in many
cases did not function properly and its
recommendations are against the work-
ers’ interests. The question of upgrad-
ing has not been dealt with properly.
Even in cases where the Committee
gave certain advantageous recommend-
ations, those were not fully implement-
ed. To quote an instance, take station-
masters. The Pay Commission recom-
mended that for all grades other than
the routine, at least 25 per cent. promo-
tions should be made to the higher
scale, but the Joint Advisory Com-
mittee recommended in the case of sta-
tion masters only 12§ per cent. This
means that 873 per cent. of the station-
masters will have to be on the lower
scale, viz.,, Rs. 64-150. Whereas the
Pay Commission recommended 25 per
cent. why should the Joint Advisory
Committee reduce it to 12} per cent.?
1 touched this point during my speech
on the Railway Budget but no answer
came forth. I ask that the percent-
age should be increased. It should not
be only 25 per cent., but 33 1/3 per
cent. I am not objecting to the de-
mand. but the way in which it is pre-
sented is not satisfactory.

Now, take the ministerial staff. In
their case, I have heard from the Rail-
way Board that the Joint Advisory
Committee has only recommended 23
per cent. for the higher scale. The other
75 per cent. will have to be in the rou-
tine grade. viz. Rs. 55-130. Whether
the men are Graduates or otherwise,
they will have to retire on Rs. 130 after
21 years of service. So, I suggest that
this percentage also should be altered.

Now, take the case of skilled men,
i.e. artisans. Before the Joint Adwvi-
sory Committee’s recommendations,
there were—to auote an {instance—in
the Golden Rock  Workshops more
men in the skilled grade. After the
revort, ahout 50 per cent. of the skill-
ed men have been reduced to semi-
skilled status. I can quote many more
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{Shri Nambiar]

instances, but the simple point is that
the recommendations of the Joint Ad-
visory Commrittee have in many cases
gone egainst the staff. They have not
given even what the Pay Commission
promised. I have been in constant
touch with the Board. I have written
several letters, and 1 am still prepared
tn take the matter up with them.

Shri Alazesan: | hope yoil have been
geiting replies.

- Shri Nambiar: Oh, yes. After a
month, I get an acknowledgment. I
get a reply after six months. Since
the hon. Minister has mentioned it, I
may say that I have submitted some
sixteen points which were seriously
agitating railwaymen. I gave them to
Shri Lal Bahadur Shastri in August.
T have not got a reply till today. I do
not accuse him. Due to heavy work
in the office, he may not have had
time. But this is what is happening.
There is a lot of heart-buming with re-
gard to upgrading and I do hope that
the Ministry will follow it up and re-
view each representation sympatheti-
cally. If they are satisfied that it is
reasonable in a particular case, they
must rush up and give the neécessary
benefit. That is my submission.

With regard to the Seniority Com-
mittee, previously the position in the
S 1. Railway was that there was a dis-
trict system, It was not a civil dis-
trict, but a railway district. You had
a District Engineer, District Opexating
Superintendent, a District Mechanical
Engineer and so on and within that dis-
trict, there was one seniority list. There
may be two head clerks working in two
different loco sheds, but the senior one
amoag them will be the senior ip all
the loco sheds and when a vacancy
arises in a higher grade, he will
promoted. As far as other Railways
were concerned, previously I think they
had a divisional system and there was
one list for a whole division. With this
amalgamation, things are changed. No-
body knows where he stands. There
is no d'visional system; no district sys-
tem; and no regional system. The whole
thing is in a mess. A man working In
a Joco shed. say. at Tuticorin or Tinne-
velly, may have put in twenty-five years
of service, and when promoted, he may
be posted to Guntakal, because the
whole of the metre gauge area becomes
one region. He does not know when
he will get gromotlon. He does not
know where he will be posted. He does
not know how much percentage of pro-
motion there is and whether he will
be promoted at all. Now, I want to
know what this Seniority Committee
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hns done. Have they evolved any
formula? If they have, I do not know
what it is. Is it the district basis, or
divisional basis, or regional basis? If
you adopt a regional basis, there is.a
danger. The Tinnevelly man may be
transferred to Guntakal or a place in
Mysore State. That means, he will
have to go four hundred or five hun-
dred miles away from the place where
he has worked all his life, I do not
know whether it is the idea of the
Seniority Committee to transfer mmen
from one corner to another., So also
with regard to broad gauge. I can
quote a number of instances. This
Senjority Committee has failed to
évolve a formula. If at all it has.evolv-
ed any formula that formula is not in
the interest of the staff as such. There-
fore I request the hon. Minister to
reconsider the whole question as tu
whether the werk of the Seniority Com-
mittee has been. of any use in practice
or whether it will not lead to the crea-
tion of more anomalies and he will
have to appoint ., another Anomalies
Committee to rectify matters. 1 sub-
mit that this point warrants immediate
atiention. It is agitating the mind of
every worker—] know that. There
were cases of transfers, in the name
of promotion. From Trichinopoly men
are transferred to Madras; from Mad-
ras men are transferred to Mysore. I
have come across several cases of pay
clerks in the Tamil-speaking areas
bheing transferred to Mysore where they
get the same pay. They were told
that this is in accordance with the
senjority  arrangement. Several of
them appealed many times that they
may be transferred back, but their ap-
plications were rejected. There are
several such cases. I do not want to
multiply cases here. I am prepared to
bring them to the notice of the Rail-
way Board and the Minister. In this
matter the earnest attention of Govern-
ment is called for and I hope th»t the
hon. Minister will pay his careful at-
tention to this matter.

I now come to Demand No. 9A, One
of the items provided for under this
head is medical facilities and anti-
malarial work in Pandu Region. About
this particular area of Pandu I do not
know much. But I know of one thing
that the Assam Railway is considered
to be the worst railway—I cannot say
in the whole world, because I have had
no occasion to study the railway sys-
tems of the world—at least in India,
and I amr sure the hon. the Deputy Min-
ister will agree with me. One of
hon. Members in this House pointed
out that to reach a certain station in .
Pandu or Dibrugarh from Delhi It
takes ten days. If that is the position
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of the passengers. the position of
the railwaymen in that area can @as
well be imagined. In places on the
Nilgiris, traversed by the Southern
Railways, where I know the situation
is not so bad, I know what sort of faci-
lities are given to the railwaymen. Nil-
giris 1s a mountainous region. For ,a
long time they have been clamouring
for woollen clothing; but they have not
been given. The Central Government
as well as the State Governments pro-
vide woollen garments for the Police
and similar staff. But the railwaymen
were denied that amenity. Even gang-
men who are supposed tn work on the
track in winter as well as rains were
denied woollen clothing. They are de-
nied even chappals. When even these
elementary necessities are denied to the
railway staff, it is no use talking of
anti-malaria operations. At least I
have no hope, so far as the South In-
dian Railway is concerned.

Railway staff posted at stations like
Pandu must be glven all facilities and
transfers, if possible, periodically, on
their request, not transfers at randorm,
as they do on the Nilgiris Railway. Re-
cently there were certain cases of trans-
fers when the staff had to he given hill
allowance. Reason: those who come
in new need bhe given only lesg hill, al-
lowance. That is not the kind of
transfer I want. Those railwaymen
who want to go to the plains, because
they think that they would be able to
work better there, should be allowed to
go down. Those who'are posted to the
hills should be" given anti-malarial
equipment like mosquito nets, etc. I
would request the hon. Minister to give
careful consideration to this sugges-
tion.

1 have to make a few observations in
regard to Demand No. 5.

Mr. Chairman: That Demand is not
under discussion.

Shri Nambiar: I do not claim it os
a matter of right, but if you will allow
me I shall say a few words.

Demand No. 5 relates to ‘Ordinary
Working Expenses—Repairs and main-~
tenance'. Here it is said that the bal-
ance of the increase of 15 lakhs is main-
ly vnder Dearness Allowance as more
staff are expected to opt out for cash
Dearness Allowance in the coming
year. Here I wish to draw the atten-
tion of the hon. Minister why more
staff are opting for cash Dearness Al-
lowance. The grain shops on the rail-
ways have ceased to exist in many cen-
tres. Recently the Government of Mad-
ras reduced the ri- ¢ ration from seven
oz. to four oz. The railway grain shops
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were the first to take advantage of it
and reduced the rice content of the’
ration to four oz. Now there is no
rationing system as such. The Rail-
ways can go into the open market and!
purchase any quantity of grain and
supply them to their employees through
their grain shops. But they are not
prepared to do it, and that is the rea-
son way railwaymen are opting for
cash allowance. That is the miserable
position in which they are placed. There-
is a lot of discontent among railway-
men in the South and I am sure the
hon. Minister would have received let-
ters, resolutions, telegrams and repre-
sentations. The immediate require-
ment of the railwaymen is that they
want the rice supply from grain shops
to be increased to seven oz. from four
oz. In fact the Rallways can easily
supply them even twelve oz. So it is
much against their desire that they are
opting for cash Dearness Allowance.
This is forced upon them under the
plea that Government has reduced the
rice content of ration to four ounces:
I would request the hon. Minister to
consider this aspect of the matter and
increase the rice content of ration to-
seven ounces.

ot goi waw (gt fae— fem
sl onfiat) : wamfr o, &
#19 %1 gafed seqarg X § fF oo
W W fore o dwd w1 AT
feam

# [ET ATV @F ASTE |
w1 & a=w W% ( Central Rail-
way ) ¥Td STt & | 39 F st o
wirg # @ § 7gr oz fawar B
1 B wrEA Fodr ff 1 W I
THYETO g Y AW AF 7 HIT IV
7 & four ®1C aw g o Ao FY
AE A AT @ E | AR AW ge
feogs ag WA TN awStag wodAr
off #1397 frdT 7T *7 wrEr A
a1, e aw X wifger & @9 &
TR T W R Ay T e e ¥
= W E | T S A qEW
# 7t smar | agt 9¢ Efww (traffic)
taar sarer 2 fe faran § oo A
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[ e ware]

aE A Ty ard W i, S fre
NagifrmaswafiQrad.
T A X W W My
W I AN TR § T AT TWE

fod & o awtaw (suggestions) |

AT 7oy A A AAT 7 AW WA
WM £ W7 qg 9 W FY gEW
T |

q1E FT €F FTCT Ig W &Y gFar
g fr wars &% 3 ¥ wTw A8 w7 @
g1 @ wft it 37 WE ¥ Awc
*T &1 W fawr 1 F 7 agi e fr
ug T WA EF T H SE7, Ho Ao
arfo wig At ¥ faar ardk fFd gy
IT50 ¥ ( goods ) I WA,
% geqrfE, WY 7 F A A7 zAOOAA
% & AT 3T 97T 19X 1 oATH AL A
qET L K FA AR gAT A S
¥ g1 A g arsmr 5 omE
2o &o rfo & A7 WurE firwrar ¥
fear srar & At fewe 3T A TwTT A8
qEAT | A g oA qg X ETH
X &1 AT FFH AT TY A T AL
FET A A1ATA AT 7% F6a g amwn
v wver Ay eravfaw & & Ay A
qATa § o agi & 1% F w17 1Y @
1T HT A 3% swIEAT HY AT

g AT WA oTeX Wt 2
sarfear & faaqe wof, wfeat &
Tz, mifeus & faagdr shcowda ¥
T | qE A STEA AGT IT HH
st &1 Fgraw w7 a8 =qte a1
s w7 X srAt 1 &g W A9
F EHT arger- AR IA & g Ar
F.aumw A e aArg wrddr
>fwT ag ¥ @ww ( Integration)
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P e dag v ev a1 & -
AT T FrE ST AT T STEA Ty
g AR A s T g awA
oty g Qe aradg
St & ag quTy € f& 9T A g A
T sTEw TaAY wifgd 0 @@t 9%
UF g AT E 1 qET OF €A #Y
dFQ § AW AT AT AT WAT TZAT
g1 IR ATRR &Y AT A AR aw
agers w1 gewaeT g faar frar s
I 5T T w1 faz w ared
¥ fyar fear s @y A Ofa@T
(interior ) ¥ z=m% # ITHA
SR @ I A 5yt ¥ S
N Yaga srw fas w0
I qH TFX FTEA AFA FT GWTA AT
F Aq uF T wfssrg & 1 sAwY
wrew g R srawwrdr S agy fod
¥ § AT agt ¥ frwe wT S HY
srafra s 3 1 w4y anfr g faslt
3 fr gfem s argal & gade g
i Trgal # gfoq adi ave awdy )
™ ¥ #7107 gy & f ¥ @ g@fa
# & g ATHATEA ¥ HrE AN TEY
 wdfeq e Amag ferr d ) -
T AT qE ALY 1A FTEA TN & A
ST # W THC AT g fadsdy
fr % S agt 7 fow a¥A

gav gfafea qf g Fe & 5
TR fpgam § R FFw &
( training sohool ) & 1 wrfeat
WAHFA A fqgr gl A A
#1 qF T exw fator w7 g7 0
e Y Arfoat § 1w £ fEar o
a aga ¥ A 1 WY A AT
FETEr o g &Y AWl & 7 A A
X & Ty 7 ey f Qo awdt
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g1 st s e &
e gy agi gfn & T o foar o
A wER oW g TEa frea |
wifonx ¥ g% ®iw A wedr gl
g - feg 9@ W A @A F w0
TR A AR WE | PR
ag 1 @ & fa A At 8 S
) AT g Y wwAT E |

gqﬂmffaﬁowriocﬁoiw&
¥ arx § e wrEE ) foeh ¥ Ow
§fiore e avat aw St &1 T
w@mfwc%m%cﬁécﬁéémﬁ
o T £ o T F 54 Ao st
q% g ¥ g g § 1 W A
dfaere MY frwe iy & S S
g s awlt &1 o A FEG M F
fot 1Y, Q4 W ¥T TEAT TE4T § |
#re & #1E Ffy ey A § ol fr Ay
qET FT g | q@ied WO gET
éﬁsﬁwiﬂﬁwﬁ%wﬁwa@
¢ ag o< feooht & miEy aF wT &
T A7 SWIT A qgA g fae awdt
§ wif gy gl e fires ot
# 7 9 §8 gETe A oh ¥
que T8 & s & fv ag ! wraifaa
wF T FTH

st fto gwmo wWrEW® (TTEIIL-
g —fefaa—aggfom  onfeat) -
FaTaRr AEEd, § AT T SATH e
A FrHfew FIAT ATEAT E )
. oA O QAT TeTe § 1 fF fege
¥ aw ¥ fgmgnm g1 9@ &
fege™ W AR T AR 4
3T X WY AT AT AEE § AV
a‘gﬁig‘tmémsﬁiﬂwqwm%
gt g feean € 9 AT & W

3| T Yore qwmEg W e

512 PSD.
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qifFem & @ec ox g1 W #
ot 7t wean g Y g W ok A
& e &7 dar ofwr § wgt ) g
W AE & TR Y A
oy s fag ot % a8 G @ P
ST ¥ ot o ge s,
TR Y T AR g AT

"R s SR ¥ 2% gr AU W

& oTEA T amm | SfEw I R
gy aweT Qi AE & &R | AT A
¥ H qEET AT @ HAG,
TE TARAT § 5 ag i AEeHT
T T X7 e agAIEAE |
¥ gaw ¥ 7z zeearA s g fw
frgea & 3 fgeal #1 ww #1 fawe
T T A oA AIfEd | A AT
Fa & FEa g i ag oF  qa g
¢ wgt aw Ag agwan, W AG
qge | ANl § agr s 0
wraT & ST g W @ w@ | W

g AT & S R A g A e § R

agi fiv AT fm aw &l &7 @
adi frwar | & agq war fon A E
fir aTdr aTd AT AT aw S
dr faare gaT F ot 3 oft F 22wE
g § # 9% § qg It A
FAC A R G | AH
g A wAT AT g i s e
e shege & ark ¥ w faear §
wg il F o7 7 ¥ I AT AT WY
@uTd 1 @ A g fE
I T H A4 T Tgq A S g AR
5o N5 =7 ff F{ T E a
I X F ¥ FAT § IAer aw §
fir gt gt Yo ¥ ST gt war A 4
aTq § a8 qrfre w1 e & Wil
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[sff 9o T®o AT
oY FA {Y qww a%a & agh
®ET w1 T A gfer & oft
feaar I & 1

TR fegrowie oifveam & o

g1 =g AT ¥ tuﬂv%tm%;

9T E | WX gg ¢} WIS AT oHE
g7 fear s & &Y wA ¥ 98 fae
s St fF uw aga afr s A
w9 2 s 7@y Sl 7 g W
agA BT &Y gwar 2 1 fgg-
HAHRIZ & T F1E AATRRT AT AT
ar 39 &7 9gy wiewr JAT qIaT §
T Fg F FTHW 1T AF Y AAATT
TAT TZAT &

Tg ¢ #re F1 g firer fear oma
Nagaarghm HasN 1 =
Fag @ oFawer ARE, qEAR
TR F AT | AN g AW
¥ AT I § A AFET ¥ e A
T Tz Az ¥ FIU A Y TAR
9E9A § | AR IE ¥ F F FIGYL aF
W QY W FT ZweT § A WY 9+
frey fear o @t AFAT ¥ w® W=
el F fod on swer e g1 awa
g

W & fawg & 9@ Y e
TEA F aray A Ay 7T gy famre &
o9 qTd &7 [T ¥ I AR a8 v oy
g39a & wrry A 4 wgm 5 fomer
weEr W A Rfafedwm
( Rehabilitation ) & & s
wE A AT F 99 A qaqrs

fir & faodt 7 arda w T AT

@ oA A Ay wAdgeag f
N WY & gfomts FAR MW K
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o &Ho W@‘aiiw*m
¥ ¥ € AR . & o T A
& is iz T ¥y § AN AY Fraar =
Y47 QAT E At I ¥ T T F F
3T A fast A § M THw A WA
¥ fred &1 e et & 1 gl add
¥ ot g g g & g o A A
& ¥ 3 & T madAde A AT 7l
g Ay g faed oA ®
fot sqtardr ¥ oF wqar 3 & A< feelt
fr gat 7t  faedy orad & fod Y oA
T qrA > wT AT wY AT FQ G
& g@ & gyre rar wfed )

A7 WY 2qal N e §
feafr 2t g1 agt o A v gl
g =g ox o FHATY § 98 A%
T X A8 ey | gt oA A
go=r wdr & &, fec o #r€ B2
et i # T frear 1 S S
gedaranRarg |l Vw9
T A q37 F g &, 049 7 @ g
93AT & | A FEA F7 Awew g fF o
watfRTaTd & 39 T quTT gAT = 1fed |
# 7y Fg wehan g i dhar g At &
AT GHT § AZT TAXETTT FT JF H1E
o Jg fear war & oIwm #
AFAT ¢F d9 ¥ qEw &7 §, ar
frwratanfs ¥ @i 98 S R U
*ft gt X AL graT A § ) A qane}
Eamgqr A AL
HThTd FT AL AT § | IF A9g ¥
qdr iR O & fF A qam ar
FRAT ATEAY T § SN oarr A
T w7 A & O & a3y
iy § 3R ST g K v FE

_{Zm&i’l wWHaaft A on
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A Ao gy MY aw
@I & e Ay AT w7 foar
Bar & fF ga F 15 a1 R0 Mz , Ffew
& T F 48 T IR Y A¥ W
WY § 1 ay et Y Srp sqaeqr
&

® W ¥ W FEEdE
"( compartments ) & 3 & fava
® gz § g s Y g fF
T A & W FT guR w49, I
T A I F arey faear &, A feiA
9] & AT afed & qrr qF o 7
froar el 7 a1 @ &1 7 @
T &) Y% &7 § J47qF | A GTHT K
TF qTF A AT 4TiRE | Sy ;A
T F1 B w1 § ST F qAIT Av

a1fEa |

arg g a9 F T fEFAT WY qhu
¢ TAHT T I ¥ FT FEAT ATEAT
g fr W™ avamw d sh9w  Qooo
waa & o & 39w yw @) afcem
21 . gAY aIEI A FEE A a1
fear & fr gfewral &Y @ arg Q@
A & ord, e 7 faw sl
& £ gt & foq agh wYE s
7 § 1 oft it fAT F oF w
Q1 F g o A, T T
qt & 77 awar § i gart A & dwrdr
W|@TE | 3o IEfuEl A ooy F
fod 713 =17 AT smafaal #Y areared
I | TE @ FT AR ABAE gAT
fF et adr aR AEed gk A

€1 #F agy ¥ ow ¥ agt qer.

dr IR T e gw At e A
1 ¥ ford off dare 3, B gF Al
wifgd | & g% avw A F W A

e AT, Wfs AT 92 X T
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g1 3w ol gfci w1 owe
§ a8t TTovEr® FY ot § e I X
et o & 5 qw w8 et e ),
fradt formr 81 A wgar g fF
g agr fomr . @ @g gwTOn
Ay A, e AT A E ) AT
7 g¥ sFwEn, wgrn feamar adt o
T Y a1 SN F 9 & FTO0 § -0
FHTN FT T §, IE A7 IF F w7 &Y
93 gafed & wgar § i s g
¥ fod o wo wr Afagde A gwwa
& O gforat & fod w2,
Wit a1 it FoTw A avgar e
wifgd o 2@ F R IT A JwE R}
from ) ag o gfomt & fod o
@A WA g ar F 7 A fF 30
srrefirat § fraa il st wan s
aY wgr ar fF 3o Sifrdl A od off,
qgr 3o WM oy w7 fed @R,

ER A ZITAAT FT FIET T &Y T |

Sfew 7 g wrgan g o Y &Y sraeh
1T AT BF AY a3 &, FifF a7 Lo
T BT FT F TH AT §IF TTAE
Y AT Y AT WY g ST O FH FIA
& fof farc 7df &1 av «ifigt A
UTE ¥ T AT YL HEATT ALY FT Q@
&, wif Wi &1 s At el fr w367
Y gty T gt Ay Y = |

qg & 19 § 7 3¢ @, AT §
T #Y faeiand) & @ Figar § 4 oy
a9 AR T S A 7 femm e g,
A AT T HIAT Hro Ao Ao ﬁfsrﬁ"
# oY FY aqer fF agr @Y 9t 9d &
A wHofal ot g o g X
qgS § {1 T NS B F HT I FT I
g fr frm el M3 g ) alkag
fomar & #T a7 @ sfml A
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[ @0 Bmo aRI®]
Mwfat X & 1w aw avar
WA ¥ FT 9g 9T Fifeai W
Awfert | g 7 sew A A
1 ume wgd § Fr ag Y v fed
w & d wifid, e F sl
R & qoT g g R feel
& F AT A v fomr, o sy
aMH e § fom oA mad &
&, Fererett o e st § o Pt Y
FeErer fFar g ! wT aw d e
ARG R Ll SRR
IR AF aRg & 5w F @@ ¥ Fav
FHAT LA B wwAT & oA A F
a1 FTAT AT § o T 5 @ A O
o 1 gH g@ & fF Towedra &
HH . @ A7 &, A QY feafa &
T AT FFTw A F ATy dAv
~ #YE AT d s v Al 9%
T ST & | .

o g (FTTE—AEa-
sqgfes onfrrt) : Wl wd
Toe ¥ qE A AN L TH A7 ST
W 9o @ §, Feiaw 5 ¥ S A
fre® oo ¥ X P O dd | Q@
4, I #7 ¥ g9 AT A Fo SR
AT e g W e f A
T FTT, AL ATAFEH { wrargr AT
e gdY & wrg, Far FF 9 I
¥ AY U R TR A9 g
@ @ &, T & amat § Y d T AT
SR g | ghonl A A { e
#g 3, Wi § S F @7 F v g
Il Wi ArEwES ATOE AR F
R G | & S 7 9w fod
& qafea fear a1 forg & W% defi-
frw (Railway Administration
F & 1Y%, t340, {34t ¥ Y
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AR ¥ X Fama ar f5 g awl
werfew ol & frad gfore & o
frad g SWE | =w ag 7€ q19 qAT
™ oD, g e e’ Tl
7 gt #1 qamgeh 7 11 & 7T
g1 %7 # uF A o § frw 1 @R
AT | st areTreAT A wgrd ) =y
St & qerfaAt ® €5 0 ¥ Fravar
T § fF wew g & R osw A
gforat & w7 gt g w & wi g,

CwEY I B gE, w33 B &

¥ra sw h S Mamd wag s e
I F ITET TRTE THTE FT F1H FA
T Y E 1 I A & gfewAy F
fm wT o7& W @ fged &1 FAw
wCF 9T 1T fE@Tr w3 qreqy & oywr
framd ) @ a® A Fem
fF st aw w1 FH FH A= A
RIE mfAe w3 & gl & $12 &7
g1 feE areh @ &, a7 qonad
wfes %g7 (Punjab Sweepers
‘Federation) ¥ %< a7t dfqae &
g AT wa g gw wgaww Av
qHTT MY, Y AWTE IAr waAgll &
fod & g€ & ore7 & fomd qwe &
w3 &t 9 7w & g XEAOY 1Ay
i w ok g Iri M f A
AT I ¥ W AYAT GEST HiTR ¥
¥ fot e et & 1 9E% T A gER
T ¢, m o & wg At e R
a1y I F R AT ¥ Afww & I
g AT 7 91 F7 @ o faw gy
g ffwd | 7 g Y v
LAl Gl o '
A STER AR WraATT F AR A
g% 7 d94 IO AT A FE N
FANaA dx N a@ 7 § )
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/WH ¥ e A gL N TR
| graTeT ol &, 3% ¢ qforer o
7 Y AT FC AT 9TAT €,
Tt g ¥ TP & TR § 9@ AT
& Y srarer, TAgT § #X afeqren
® aH o qEr €, giewite s
sl & & W ¥ fEEw ¥Ry
qfearen aF o 81 € angw e
a1y e srarg oww e & ST
£fY, T el a1 o sgfona
gef, =t a9 AR g Y g9
EE AT A TOTHT AT Fere & g
H go & 9T gfeqren & amq swwar
g, froer g & SR @ o &
. I Y TR A A wgg fwesir o
TaH wgt WA Y BET § q@ g@d
wag ¢fF a@ ToTET AHASTH
& fog & W a1 frewrgsm €
3q toe & a¥ (| Border ) ax
W wEr § wgt 9 g st
T el €, W F 1w aw free 9
¥ 72 ToTT aaTg ERN SR S 99
TEH FT JRT 7 A AIg 7T
orgt % we ¥ FET aF oTeT
TreA FY a1 § qW A% € v oy aw
Tq AEHA FT Ty ot Fo T
off & gqe a1, & ¥ § 7 avw &9
{ Survey ) it frar mar 4, *fFw
T IW F T AT T IT 2 IS
5 fear mr, Tafed & @ o f6
TF T qTAWT  qEASG [T ATEAT
g rer fefgee & wmidt & oF
BITT T THIT A1, T HYS FT SrageeT-
g F TN aw wwar § X ag
ZFer fFft sonT & aw 3% | &,
I X AW gwe Hfed @ sy
gaT wAIe fadem YT s Y gAY
awnag fadft fo war w1 At T NE
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TRy A e wwa g & 1
TS g OF AT wer gf W
fod frd & o ot geoTER I

- X & e Y ot 3 st wra e

RN AF I E, ImuAre e ¥ Egws
# o §Y g Y @R Ay ey
fored s & afga & T s
T QLI | T I g T w9
® A7 T § I § AT T T
WA #1 riAe FEAY F I
Ty R EER gL a0 W g, AN
I qgwergw ( Nationalize )
w &, @ | A omaw FE oI
FveTa ¥ HA W 97 fawmr g@ wa
AR & muwar § 5 ag o oo
T aeT #1 9gW q% § 5 a7 I
A fire #Y aga STATTAT E | TAE
HATAT IT ST FTEA FT AT AT I
@ § AR I gt aF ogar &
ar fae stearor #7 @g aga ar fgen
WY XY ¥ a aF  WEEw T T
oY gt ot oY agar ¥ W A ARy
fre o fagid aody foealt &
FH T AT a9 W 7Y T, ag I
fY qret Sft #Y o & fr ww ¥ w9
IT R HZ W IRA gA § WA
ar < fog v

ogt @% FTmA (corruption)
F1 JEEF §, Iq® A A AR WA
W FF ¥ § A weema 7 Frwradi
o< ERIR Ty o & e ofY g
FT g, W e faw gdr wor W
fearer T Ao @), A & sF
fr @ ag A I OEY § T A
FaaE
Shri Alagesan: I am afraid, Sir. the

hon. Member is converting this into
a general discusgjon.
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Some Hon. Members: No; new lines.
Mr. Chairman: Order, order.

.

The Minister of Railways and
) Transport (Shri L. B. Shastri): It
seerlr;s you may apply the guillotine
earlier.

* Mr, Chairman: The speech of the
hon. Member and that of his prede-
cessor were and are beside the point.
But, as that speech related to the
grievances of Harijans, etc., it was
tolerated by the House. The hon.
Member, I am afraid, is taking much
more time than he should have taken.
He is repeating all those things which
were said during the general discus-
sion. There are cut motions and the
hon. Member may restrict himself to
matters relevant to them. I would
request the hon. Member to finish his
speech. '

Shri K. K. Basu (Diamond Harbour):
Sometimes trains go off the rails.

o FRANY : T TSI & 1,
N ¥AE OF A AR 7Y FT q
wTF N

evmfa s : e, 99 g€
o forar & f5 anft smR Y 5o wfer
# e § 7 fft wee & -
fror aff &, afes oo femrmm
(General Discussion) # st a5«
DN g Iy Ao W fax
TETAT o T &, T A R I o
FY T A TOWT T ATy,
fw {fr arige AvR oF Q¥ fawy
¥ gy ¥ %% ®@ 9 " 9T ek
o= #t #Y guedl &, T9 A o A%
I AT WY TS & TE | 9w
AE@ET FF T A A WY FeRm
ES9E & WA 9% § 99 9T 47 A G
& ama fewieg & 99 o a9, @AY
I YA §, Sfer ya arr ww
feerma & & 9 @e A1 gEgTA
Y Forrara TEY & S et |
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Dr. Rama Rao (Kakinada): I wani
to speak on Demand Nc. 9§A—Medical
facilities or lack of medical facilities.
I will restrict myself to one very
serious problem, tuberculosis. Even
according to the Adviser in Tubercu-
losis to the .Government of India, the
Railways ought to have their own
sanatoria, and thereby do minimum
justice to the Rallway workers. His
estimate was a very modest and con-
servative estimate that the Railways
required about 2,000 beds in sanatoria.
Last year, the Railway Minister was
good enough to promise 200 beds and
I hope this promise still stands.

Shri L. B. Shastri: Certainly.:

Dr. Rama Rao: In the air. It has
not yet been realised. I thought that
if we get 200 beds in one year, in
five or ten years, 2,000 beds will be-
come available. Even this number ,
2,000 is an under estimate. T request
the Railway Minister and the Railway
Board to take serious notice of this
matter and do something about. it.

There are two aspects which 1
want to warn the hon. Minister about.
The Railway Minister should not con-
sider this as a matter of charity. In
my part of the country, all public
hospitals are Dharma aspathiri that
iy, charity hospitals. 1 said that the
Railway Minister should not treat
this as charity. He is doing the mini<
mum that could be done. As long as
the workers are healthy and energe-
tic, you take their energy, which 1
may factually say, is their blood and
when they are suffering from tuber-
culosis. you just throw them into the
dust-bin and your records show that
they are treated as out-patients,
which is as good as no treatment at
all. What they require js rest and*
good treatment and your out-patient
coloured mixtures will not do any-
thing for them. I hope the Railway
Minister will take active steps to im-
plement this. .

Secondly, last year, the hon. Health
Minister in one speech outside the
House said that the Railway Ministry
is likely to arrange 250 heds in the
existing sanatoria. I do not know
how far the Railway Minister has done
that. Even this I object to: not for
providing 250 beds for the Railway
workers, but for depriving the public
of these 250 beds. which I hope they
have not yet done. The Railway
Minister must remember this, when
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he reserves ten beds in the existing
sanatorig, which are hopelessly inade-
juate. The Health Minister has said
30 many times that there are 15,000
seds for a minimum necessity of
500,000 beds in India. If the solvent

Railway Board snatches away a few .

>eds from the already inadequate beds
n the existing sanatoria, the general
»ublic will be very much incunviLiens
‘ed. I think this, does not require
rery much of argument. I am sure
he Rallway Ministry will take active
iteps to build sanatoria of their own,

There are a few points, There is
in X-Ray plant ‘sanctioned to Bez-
vada hospital, a plant without a
oof. It was sanctioned about two
‘ears ago,—I hope I am correct—and
‘et there is no roof for that X-Ray
lant. I hope the Railway Ministry
vill look into the matter.

Secondly, the salaries of the new
ecruits who are Medical Graduates,
re in the region of Rs. 100 and Rs.
25. and it is certainly.scandalous.

Shri Nagbiar: No good Graduates
»me to the Railways. *

Dr. Rama Rao: You know how
ificult it is to get admission to the
iedical colleges, and how still more
fAcult it is to get out of the college
ith a degree, but still they are
Tered only about Rs. 100 to Rs. 125,
hich is certainly scandalous. There
one more-point in this connection.
. some places lady doctors are paid
>t out of the actual fund for the rail-
ay staff, but out of some
ind depriving them of certain hene-
8 which are available to the other
ilway staff; I hope the hon. Minis-
r t:)w'lll be kinder to these poor lady
ctors. .

Shri Nambiar: Yes, certainly.

Shri Alagesan: Shri Vittal Rao first
ised the guestion of the publication
the report of the Fuel Inquiry
mmittee. It is true that an interim
port by this Cominittee was sub-
ltted in March. 1952, but after the
bmission of the interim report, the
ope of the inquiry was very much
dened. and the Committee was ask-
to go into various other things.
ey examined in detail the different
tors connected with production,
eparation, supply, transport, ¢on-
mptiop and handling of coal. keep-
! in view the needs of the induystries
d the improvement of their coal
pplies. The final report has been
bmitted only yesterday, and it will
examined by experts. And we are
nking of having the report pub-
hed and circulated to various public
erests in the country so as to get

benefit
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their reactions. Since the final re-
port was received qnly yesterday.
I do not thipk there is any point in
asking for its publication, as if the

ublication has been delayed over a
ong time.

The same hon. Member raised the
question of wagon shortage, and sal
that wagon shortage affected the pro:
duction of coal in the Singageni Col-
liery Fields. The actual position, howa
ever, is different. There is ng question
of wagon shortage aflecting the pro-
duction there at all. In fact wagon
loadings have been increasing month
by month, and whatever is left there at
the pithead is not much of useful coa}l,
but only a certain low grade coa
called ‘Shale’. Even for that some use
has been found, and so that also will
be moved from there. It has been sug-
gested that because we are unable to
move the coal, the production there is
affected. It is not so. It is only the
low grade coal that has been lying
there, and rarrangements are being
made to move stocks of such coal also,

Then, the hon. Member wanted to
know why we are paying Rs. eleven
lakhs more_as dividend to my hon.
friend the Finance Minister. When
the dividend was estimated at the
time of the preparation of the budget,
the capital at charge was taken at
Rs. 850 crores. but now it stands at
Rs. 852-8 crores, and the dividend for
this extra capital at charge comes to
Rs. eleven lakhs., and so there is no
question of paying interest over
%mo:jmts spent from the Development

'und.

My hon. friend Shri Nambiar tra-
versed more or less the same ground,
and has practically exhausted all the
points, and has no fresh points to
bring- up. Most of them have been
answered already. He tried to raise the
question of the Joint Adwisory Com-
mittee and ridicule it.

Shri Namblar: That was not replied
to at all.

Shri Alagesan: As I have told the
House already,-as a result of the re-
commendations of the Joint Advisory
Committee, Rs. two crores more per
annum are being distributed to rail-
waymen )

He also raised the question of-the
Seniority Comrnittee. As far as the
Southern Railway, in  which he is
interested, is concerned, the Seniority
Committee for that Railway has
finished its labours, and {heir ‘re-
port is under examination pow.

Then, he wanted us fo think about
the employees opting out for the cash
Dearnese Allowance, I think it is a
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good indication of the market condi-
tions that prevail there. Articles of
food. of better quality and  lesser
price are available in the open market,
and that is the reason, I believe, why
they are opting out.

Shri Nambiar:.

Give them twelve
ounces,

they will continue.

Shri Alagesan: They are able to
get any amount in the open market.
I know many people are sorry because
these restrictions having been relax-
ed, they could not carry on their agi-
tation aboul”bad quality etc., but
that cannot be helped. People are
getting better quality of foodstuffs,

and in some places, even at lesser
prices. -

8hri Nambiar: Very wrong informa-
tion. '

Shri Alagesan: That is the reason
why, I believe, they have opted out
for~cash Dearness Allowance.

Some hon. Members talked .bout
new lines, and that point has already
been covered, and there is nothing
fresh to add.

The last speaker referred to the ar-
rangements that have been rhade for
the tuberculosis patients among the
‘railwaymen. Jt is under examina-
tion and we want to establish tuber~
culasis sanatoria for the benefit of
railwaymen. "I hope we shall be able
to do something in that direction
before long.

I have nothing more to add.
Mr. Chairman: The question is:

“That the demand for a Supple-
mentary grant of a sum not ex-
ceeding Rs. 31,73,000, in respect
‘of ‘Ordinary Working Expenses
—I;SLa}»&;rﬁ’ Welfare’ be reduced hy

The motion was negatived.
Mr. Chairman: The question is:

“That the demand for a Supple-
mentary grant of a sum not ex-
ceeding Rs. 25.00,000. in respect
of ‘Construction of New Lines’
be reduced by Rs. 100.”

The motion was negatived.
Mr, Chairman: The question is:

“That the respective sup-
plementary sums not ex-
ceeding the amounts shown in the
third column of the Order Paper
be granted to the President to de-
fray the charges which will come
i course of payment during the
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‘year ending the 3ist day of
March, 1853, in respect of the

corresponding heads . of demands
entered in the second column
therepf, against Demands Nos. 4,
6, 7, 9-A, 15 and 20.”

The motion was ado;;ted.

* [The motions for Demands for Sup-
plementary Grants which were adopt-

ed by the House are reproduced
below—Ed. of P. P.]

DEMAND No. 4—ORDINARY WORKING
EXPENSES—~ADMINISTRATION

“That a supplementary sum not
exceeding Rs. 53,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1953,
in respect of ‘Ordinary Working
Expenses—-Administration’.”

DEMAND No. 5—ORDINARY WORKING®.
EXPENSES—REPAIRS AND MAINTENANCE

“That a supplementary sum not
exceeding Rs. 1,62,20,000 be granted
to the President to defray the
charges which will come in Ccourse
of payment during the year end-
ing the 31st day of March. 1953,
in respect of ‘Ordinary Working

Expenses—Repairs and Mainten-
ance'’.”

DEMAND No. 7—ORDINARY WORKING
EXPENSES—OPERATION (FUEL)

“That a supplementary sum not
exceeding Rs. 64,09,000 be granted
to. the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1953,
in respect of ‘Ordinary Working
Expenses—Operation (Fuel)’.”

DEMAND  No. 9-A—ORDINARY ' WORK-
ING EXPENSES—LABOUR WELFARE

“That a supplementary sum not
exceeding Rs. 31,73,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1953,
in respect of ‘Ordinary Working
Expenses—Labour Welfare'.”

DemanND No. 15—CONSTRUCTION OF
NEw LINES

“That a supplementary sum not
exceeding Rs. 25,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year gnd-
ing the 31st day of March, 1953,

in respect of ‘Construction of New
Lines’.”
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DeEMAND No. 20—DivIDEND ' PAYABLE
T0 GENERAL REVENUES

“That a supplementary sum not
exceeding Rs. 11,22,000 be granted *
to the President to defray the
charges which will come in course

+ of payment during the year ending
the 31st day of March, 1953, in
respect of ‘Dividend I-z'ayable to
General Revenues'.”

APPROPRIATION (RAILWAYS)
; No. 2 BILL

The Mirnister of Railways .and
Transport (Shri L, B. Shastrl): I beg
to move for leave to introduce a Bill
to authorise payment and appropria-
tion of certain further sums from and
out of the Consolidated Fund of India
year
1952-53 for the purposes of Railways.

Mr. Chairman: The question is:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for
the service of the financial year
1952-5';3 for the purposes of Rail-
ways.

The motion was adopted.

Shri L. B. Shastrl: I *introduce the
Bill.

APPROBRIATION (RAILWAYS)
2 BILL

The Minister of Railways and Trans-
port (Shri L. B. Shastri): I beg to
**move: ‘

“That the Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out
of the Consolidated Fund of India
for the service of the financial
year 1952-53 far the purposes of
Railways, be taken into considera-
tion.” .

Mr. Chairman: Motion moved:

“That the Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out
of the Consolidated Fund of India
for the service of the flnancial
year 1952-33 for the purposes of
l}ail»xays, be taken into considera-
tion.

Shri Vittal Rao (Khammam): Let
there be no Supplementary Demands
hereafter, Sir.

*Introduced with the previous sanc-
tion of the President.

**Moved with the previous sanction
of the President.

Appropriation (Railways) 3 MARCH 1953
No 2 Bill
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Union Duties of Excise
(Distribution) Bill

Mr. Chairman: The question is:

“That the Bill to authorise pay-
ment -and appropriation of cer-
tain further sums from and out
of the Consolidated Fund of India
for the service of the flnancial
year 1952-53 for the purposes of
Railways. be taken into cunsider-
ration.’

The motion was adopted.

Clauses 1, 2, 3 and the Schedule, the
Title and the Enacting Formula
.were added to the Bifl,

Shri L. B. Shasirl: I beg to move:
“That the Bill be passed.”

Mr. Chairman: The question is:
“That the Bill be passed.”

The motion was adopted.

UNION DUTIES OF EXCISE (DIS-
TRIBUTION) BILL .

The Minister of Finance (Shri C.
Deshmukh): I beg to tmove:

“That the Bill to provide for
the distribution of a part of the
net proceeds of certain Union
duties of excise among the States,
be taken into consideration.”
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The Bill is a simple, straightforward
measure to implement one of the
recommendations. of the Finance
Commlss?on, Ideed the most impor-
tant of those recommendations, viz.,
that 40 per cent. of the net proceeds
of the excise -duties on tobacco,
matches and vegetable products be
assigned to the States and distribu-
ted among them on the basis of the

population.- As the House is aware
. this recommendation hag been &c-
cepted Dby Government. The

reasons for the Commission recommen-
ding the assignment of a part of
these three excise duties, instead of
all the excises, have been set out at
length in the Commission's Report
(Chapter V) which has been circula-
ted to Members of both the Houses,
and therefore, I do not propose to
go over this ground again at this
stage. In a matter like this, it will
. be realised that there are =clways
bound to be differences of opirion a
to the particular excise to be selecte
or the portion of the duty to be assig-
ned to the States. So far as the
Government of India are concerned,
they have accepted the recommenda-
tions of the Commission in the spirit
that it is an impartial body outside
- both the Central and State Govern-

tMoved with the previous’ recom-
mendation of the President.





